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DEPARTMENT DF LAWY, JU_STICF:‘. & LEGISUATIVE AFFAIRS
o * NOTIFICATION
) Delhi, the 5th Jnnunry, 2_001
N F 14(29)!LA-ZDDWI ~—The l'olluwmg Act of the Legtshuvc Assembly received the assent of Lhe L

- Go\ wrpor of the National ~Capital Temitory af Delhi on Lhe Iql‘h day of December, 2000 is hcrcby published for

gencral information;—
' DELHIL COMMON EFF'LUI:NT TREATMENT PLANTS ACT, 2000
(DELHI ACT Na. 7OF 2000) )
{As passed by the Jegislative Assembly of the Nalional Capital Terrilory of Dethi
on the 28th day of November, 2000)
An
ACT

10 provide for lhc recovery of the dues as arvears of land revenus in respect of the capital and recucring cosls of common
eMloent treatment plants sel up in thc Industrial Estatcs in the National C;]]:ula[ Terrilory of Detlii and matters connecicd
therewith or mmdcmal thereto. : .

Be it enacted by thé Legislative Assembly of the National Capito) Territory ochIhl in the Fifty First Year of
the Republic of India as Follows :—

1

- CHAPTER-I
PRELIDIINARY

1. Short title and cummr:nccrncnt -—(1} This Acl inay be called e Delli Comman E@lucat Treatment

" biants Acl. 2000,

2} I shall come iunlo force at once, _
2. Delinitions.—In this Act, unless ihe context otherwise requites,~~
(1) “appellate authority” means the autherity referred 1o.in sub-clausc (2) of Clausc 13 of this Acr,

“appropridte aulhority” means the Camumissioner of Industries or any othor officer not below Lhe rank of
Joint Director anlhorised by him [ron ime to time in this regard.

@

—

(3) “CETP" means common ¢ifluent freatent plant;

{(4) “CLTP society™ means a socicly constiluted under clause 3;

(3} "clause” means a clause of ihis Act;
(6) “Delhi™ means {he Nalionat Capital Tetritory of Delhi;
{7} “clllnent” includes any ]iquid,- gaseous of solid subslance which is discharged from any premises used

for carrying £n any industry eperation er process, or {rearment and disposal system including dontestic
scwape. ’ .

{8) “Govemmment” means the Liculénani Governer as refersed to in Arlicle 2J9AA of the Conslilu[ién'

(9) “Licutenant ‘Gd\'crm')r means 1he Administrator 6f the National Capital Territory of Delhi appom:u:l
by the President under an article 239 of the. Constitution;

(1} “occupier™ inreladon Lo any esiablishment, factory or premises, means the person wha has contiol ever
e affairs of the establislrnent, Factory or the premises, as the casc may be, and includes, in relalon 1o
any substance, the person in posscssion of the substance;

(l1) “prescribed™ means prescribed by rules inade by the Government uoder this Actg
Al
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\ CHAPTER- 1t
CONSTITUTION OF CETP SOCIETTES AND THEIR FUNCTIDNS

Canstitution of CETP socictics.—(1) An lndustria) esiate eilther by itself or alongwith one or more Wndustrazl:
estales in Dethi and any aren included in the jurisdiction of any CETP sociely or societies may constitute a CETP
socicty which,shall be regisiered under the Societies Registration Act. 1860 (21 of 1860) and duly approved by Lhz
apprdi:lriaue authonty, far e purposés of performing such {unctions inclnding setling wp and operating a CETP for the
uzits in that such indusirial ¢state or estales, A5 meay b entrusied (o such society.

(2) Every occipicr shail be a member of that CETP socicly referred to in sub clause (1)

4. Funclions of CETP socicties.—The CETP secielies shall perform such functions a3 may be prescribed in
the ruics made under 1his Act:

CHAPTER-III
CONSTITUTION, POWERS AND FUNCTIONS OF ATPRGPRIATE AUTHORITY

5. Canstifution of appropriate authority.—Thc Government shall with effect from such date as it may by
notification it the official Gazelte appoint, constitute an appropriate aulhority to exercisc the powers coiferred on, and
pecform Lhe fupstions assigned 1o, that authoszty under tus Act,

0. Functions af the uppropriate uuthority —{ 1) Subjecl to the provisions of Lhis Act, the rain funclion ef the
apprepriale aurthority shall be lo recover any unpaid dues from the occuplers in D'der Lo cnsure the proper selling up.
operation and waintenance of the CETPs within Delhi; -

"(2) In particular and wilowt prejudice (o Lhe gencrality of the foregoing function; the appropriate acthority
may ',J..rt'orm all or uny of the fal]uwmg functions, namely— :

{2} 1o carry oul the apportionmenl of the cost among the accupicrs of the CETP in rospect ot‘:mlml capllal
cost, recurring cost, operiulion and mainicnance cosi.

(b) To recover any due from any occupier in the nxnner as Iaid dowil in Lhis Acl.
(c} To take snch atlier sieps as may be necessary for the fulfilment of the objecls of this Act :

Provided that the sociely mauaging ihe CETP shall be responsible for upgradation and  technology of the
installed CETP as per fulurr.. rcqmrcm:nls

7. Levy 'md collcttmn of nppm tioned costs,—(1) The appropriale autherity shall levy and collect l'rom cach
accupier Lhe dppomoned cost m téspect of the capital and recurring costs of (he CETP,

{2) The appomaned cost shall be [)']}"lbll.. by cach occupier tor the personfugency specified by (he appropriue
duthority. The manner of caleulation of the apportioned cost as well as collection from cach occupies may be 1cprcscnbed
by nules in this regard,

{3) Every accupier liabie 10 pay llm appostioned cost under sub-clausc (2) sball fumish 10 the appropriale
suthiority such reélurns, in such form, al such intervals and containing such particulars as mny be prescribed,

¢4y Ifan ocwpu:r tiable to pay Lke apportioned cosi wnder sub-glanse (2) failso furnish any revlurn undes
Sub-clause (3}, the appmpnme authorily shall give a notice requiring such oceupier 1o furnish such retnen before such
datc as oy be specified in the notice.

8. Power to-obiain informatinn.—(1) For the purpose of enabling the apprapriate authority lo perform the
fiunclions conlerred on it by ar under 1his Act Ihe appropriate awthorizy or any officer empowered by it in that behalf
1Ny permit in writing a specific oflicer or officers in edcltcase 1o make survey of any area and pauge nnd keep recofds
af the flew or voleme and othier characlerislics of nny efluent and may take steps for (heinstallation and measurement
of apparatus and wocks connccled herewith including such other steps as may be necessary in order t obtata any
information rcqmrcd for thie purposes aforesaid.

(2) The appropriale authority Inay give dircctions requiring any. person, wha in its opinion is discharging
cluent. Lo give such information and'ift such form ns may be specified in the directions,

Wo-
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- {3} Without prejudice 1o thc prcmsucns ol sub-dause (2) 1hc appropnalc authority may give directions to any
person in charge of any establishment where any industry, dperation er process or treatment and dispasal system is
carried on, to fumnish g it information regarding the constriiction, instatlation or operation of such establishment or of
any disposal system or of any exicnsion or addition thereto, in such establishment and such ather particulars as may be
prcscnbcd

9. Tower of cotry and inspcction.-—:s_ubjcctItd_lllc ﬁrwisiqns of Ihjs clause, any persen cmpowered by the
appropriate authority in this behall shall have a right atany time 1o, enler, with such assistance as he considers necessary,
any place for the purpose of perfonmng any of Ihe ﬁmclmns of the apprupnnlc authority as may be prescribed in rules.

t0. Interest payable for delay in- paymcnt 01’ dues.— If any person-fails lo pay any amount payable undec
ihis Act within the dale specified in the order made under sub-clause (2) of Act (7), such person shall be liable to pay
interest on the amouni 1o be paid at the rate of ore and half per cént for every month or part of a month comprised in
the period from Lhe dare on which such payment. is due Ll such amoun is actually paid.

11. Penalty for non-payment within spcul‘ed time, —II" any amount payable by any person is not paid within
the date specified in‘the order, it shiall be dccrned to be'in arrears and tlie. appropriate avthority may, after such inquiry
as it deems fit, impose on such person. a pcnally not c\cu:dmg the amuum in arrears;

Provided that before i 1mposmg any such pcna!t}' such person shall be given a reasonable opportl.iniw of being
heard and il afler such bearing the appropriate aulhonty is sausﬁcd that the default was for any good and sufficicrt
reasan, no penalty shall be- lrnposcd under lhts clausc . o . L

A Rccovcr) of: amount due undcr thc AcL——Am amount due undcr this Acl {mcludmg any mtcrcsl or
penally pavable.under c[nusc 10 orelause’ 11,7a5 the Gase: maybe). from any person may be recavered by{hc Governmcnl

mn Ihc same manner as an arrear of fand revenue:, . -.

Provided that tie appropnalc aulhonl} ma}' for the reasons 10 be.recorded in wriling. allow - payment of -
amouni due in :nslalmenls

13 Ap pcals —(l) Any pcrson aggrlcw:d by an-order made by the: appropriate antherity may, within thimy
days from the date on whtcll such order is communicsted to him. prefer an appeal (o such anthority {hereinafier
referred 10 as the appcllalc aulhonq ) as the Go\cmmcnt may think fit Io constitutc: R

Provided 1hat the appcllale. aulhont\' may entertain the appeal afice the expiny of the said period of (hirty
days il” sm:h authorify is salified ma: the appcll'mh\'as pmentcd by ! suﬂiclcnlcasuc from filing the appeal in time,

{2) An appcllatc authority may consist 01' Financia! Comunissioner of the Gove. of NCT of Delhi or any
' .olhcr “officer of equwalcnl -tarik as Chairpérson and onc expert in the fiedd of pubhc heaith
engineering and onc persen in the ficid of Finance or Taxalion as members.

(3) The form and mannét in which an appcal may be preferred under sub-clausc (I_:, the [ces payable
for such’ appca] and the procedu re 10 be followed by Lhe appellafe au thority shal) e such as may be
pn:scnhcd

-

{#) On m:clpt ofan :lppcal prcl’crred undl:r sub-clause (l), the appellalc aulhonl) shall, after-giving thic
appéllatl and the approprmc anlhon:y an opportunity of being heard, dIS[)Oﬁe of the appeat within
ninety days aller [ivst heanng of the appeal

. 14. Mpintenance of - CETPs.-—aThr: CEIPs shall be operated and maintained elfectively and cHiciently by the
CETP societies subject o such conditions ag may . bcspec:ﬁcd by 2 nouﬁcauon issued by the Government. In case the
Government considers that the CETP somet)' has failed to cfactively and cﬁ'tc:cnlly discharge ils. duties of operatien
and maintcnance thcn aﬂcr gwmg ‘dug noucc as pn:scnbcd bt rules the Government may by natifichtion in the Official
Gazeue awthorize any non-govcrnmcnl orgamzauon Adgcal body or any such otker authority as jt'may consider fit, 1o

operate’and maintain the plant c[ﬁcmnll) “and cf’ccu\'cl)

[5. Dclegatwn of |mwcrs by |I:c appmprmtuaulhonu —The. appropnalcaulhom} may, by notification in
the Oficial Gazelte, direct: that- any: powct ctcrr:lsablc by, it under this Act shall, subject Lo such conditions, il any. ps
may be specified in the natification, be. c\crclsnhlc by:such autliarity, oﬂ'ccr or persoror body of persons as may be
specified herein, ) R S ) -
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16, Power to give dlrectmns.—Noumhstandlng anything conlained in any other law, but subject 1o the .
provisions ol this Acl, the apprnpnalc authorily may, in exercisc of its powers and performance of its functions under
this. Acl. issuc any directions in writing 1o amy -occupier, sociely, person, officer or auLhanty, a.nd such occupier,
society. person officer or authority shail be bound to comply with-such- directions.

N

Explunation.—For the avoidance of doubts, it is hereby declared that the pouer (o issue direclions under Lhis
clausc includes the power lo derect—

@) the closure, prohibition or regulation of any irdvstry. SlnbllshmenL opcrnuor: or procr.-.ss or

{bY the sioppage or regulation of supply of electricity, walcr or any other service.

CHAPTER-IV
PENALTIES

- 17. Failure to contply with directions.—{1) ) Whocver fails 1o compl_y with the directions given under sub-
| clause (2) or sub-clause (3) of clause $ Within such umc as may ‘be spcmﬂcd in the dlrectmn shall be liable (o pay a
penalty which may extend uplo ten thousand rupees & 4rid i case the failuré continues, with an addilisnal penally which )
may cxtend up lo five hundred upees for ev ery day dunng svhich such failure continues efter the imposition of the -
penaliy for the first such faiture, :

{23 Whoever fails1o compl) with any direclien issucd undct chus:: 15 shall, in te.spccl of cach such faiture, be
liable Lo pay 2 penalty which may exiend up o thiny thousand rupees,-ond. in casehe failure contunues, with an
ddditional penalty which may ¢xtend up lo five t‘nousand rupees for every day dunn.g v.mch ‘such- fallurc l:onlmucs
after the first such failure.

L&, Penalty for cerlziu acts—whoever—

{(a) obsirects any person acting under the orders or directions ol the appropriate authority from excrcising
kis powers and performing his functions under this Act: or .

(b) failsto fornish weany officer or other employee of he .lpproprmtc authority any information required 1
. by him for the purpose of this Act: or r

(c) in piving any infermation which he is requircd to give under lhls Aclknoumgly or. m]l'u[ly makes a ¥
statement which is false in any malerial parl:cu]ar T

shall be liable Lo pay a penalty which imay extend up to five ;ﬁpusaj:ld rupegs.

19. Penalty for contravention of ceriain provision of the-Act.—Whoever contravencs any of the provision's
of this Act or fails to comp]v with any order .or direclion given under this Aci, [or which, no penalty has been E I
clscwhere provided in this Akl shll beliable Lo pay a penally which mav c.\tf..nd upio cn lhous:md rupcesand in the
cascoln continuing contravention or Failurciith an additional penaliy whith may extend upio Tive hundred rupees
for cvery day dur:ng which such contravention or fatlufe continues afier the firsl suech contra vcnucm or failure.

20, Cantr.n colion efc, by cump.mu.s —(1) Whert a contraveitfior of - any; o lllc i owswns of this Act or TRy
ailure 10 conply with any order or direction given under tliis Aci lias béen m‘ldcb_v 2 company,.évery person who at i &
the Lme the cant ravention or filure was made was in charge of, and was msyunsmlc 10 ll1c comp.m) for the conduet of b BN
the business of the company: as well as'the campany, shall be deemed (G be guilly al‘lhctonlrwcnuou or Milure, a5 Lhe P
cuse. Y be. and shall be liable 10 be proceeded against the imposition of‘pcnalw dccordingly= .- i

Provided that nothing contained i this sib-clavse shall reider any such person, lmblc o any penalty, if e
_proves that such contravention or failure. as the case may-be, was nide wuhouﬂus knonlcd;_,c er that he exercised afl
duc diligence 1o prevent the making of such conlrn\cnllon or failurc: #is the ase m'w be. -

(2} Nclwuhslmdmg anything contained in sub-cl;msc (1 \\lu:rc. a comnvcnuon or lailure under [hns &
Act hasbeen made by a company and it is proved that such conteavention or failuré has béén made with the consenl gr
conmivance of. or is attributable 10 any-neglect onihe parl of. any Dirdeler. Manager, Sccrcmry, or other officer of Uie
company. such Director or Manager. Sccrelary. or otler officer shnll alsé be decmied 10'be guilty of that contravention ;
or failure. s the case may be. and shall be liable Lo be proceeded against and 1mposcdpcnally accordmblv I
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Explanation—for the purposes ol this clause,—

21.

3.

24,

25,

26.°

(2)

(3)

(a) _;'co_rnpahy" rﬁc.a:ls-any bﬁd);'cqr:porale. and i_nclude'_s a firm or other asseciation of individuals;
(®) "director”, in relation 10 a firm, weans a pal'[['lElf in the firm,
' CHAPTER-Y
MISCELLANEOQUS

Laocal antheritics to assist.—All local authoritics shall reader such hclp and assistance and furnish
such informalicn’to the appropriate. authority as it may require for the discharge of ils functions, and
shall.make available (o the appropriate autharity. for inspection and examination such records. maps.
plans and other documenis as maoy be necessary for the discharge of ils Functipas.

Bar of jurisdiction.——No civil court shall have jurisdiction 10 ¢ptertain any suit or proceeding in respect
of any matier which an appellate authority conslituted under this Acl is empowered by or under this Act
to detcrmine. and no lnluncllon shall be granjerd by any court or other authority in respect of any action
takien ‘or 16 bt aken in pnrmanccnfany power conf-:md by or under Hus Act

Copnizances of offences under this Act, \—

(1) No court inferior to that of Melropolitan Magistrate shall take congnizance of any efficnce under
this Act.

{2) No cout shall ake cogmzancc ol any, offcnce nnder this Act except on 2 compladint ﬁlcd by the
-1ppropnnlc authority or any officer authorised by hit in l]‘.IlS behall.

(3 Al q!Tenccs under this Act will be nen<egnisable and batlable.

Power to compound offcnces.—any offence under this Act-may be compounded by the approprialc
authority &l any lime o payment of such amoant noi exceeding the emount of penalty imposablc under
this Act. -

Other Jaws not affected.—The pigvisions of this Act are in addition to, and not in deragation of the

provisions of any other law for the lime being in force.

Power 1o ma‘i&_c rules.—The Government may, by notification in the afficial Gazette, make rules lor
carrytng out the provisions of this Act,

In panicular and withont prejudice to the goncnality ofthc faregoing power, such rules may provide far
all or any of the following matiers, namely (—

(a) preseribing the functions to be perfarmed by CETP socictics,
b} the inanm_:r_of caleulating the nppbnioncd cost payable nnd collection thereof frem cach ectnpicr.

(c) prescribing returns 1o be fumished 1o the appiopriate autherity by cvery occupies, the fmm in
which such returns shall be furnlshcd ind the intervals at which and partéiculars to be ¢ontained in
such returns.

()] Fumnqhmg ol nJ'omwtionregn rding the conslruction, inslallation or operation of the establishment
or of any disposal sysiem or of any extension or addition thereto and any other particulars where
an indusicy, operation or process or treatment and dispogal system:is carried on;

{¢) .Prescribing the form and manner in-which an appeal may be filed against the orders of the
appropriate authonty, the fees payable for such appeal and the procedure to be followed by the
appellate authority;

(N Prescribing the form of notice 1o be given to a CETP society under clause 14 of this Act;
() The maiters which are to be and may be prescribed under this Act.

Every rule made by the Government under tis Act shall be latd, as soon as may be alter it is made,
befare the Housc of the'Legislaiive Agsembly of the Natienal Capital Territory of Delhi while it is in

T T ™ A T 1 - e —— —r—



DELHI GAZETTE : EXTRAORDINARY [Part TV

W

27,

{2)

session for & total peried of thirty days which may be compriscd in one scssion or in two or Inorc
successive sessions and if, before the expiry of the session ﬁnmz;dialély following the scssfon or the
sucoessive sessions aforesaid, the House of the Legisiative Assembly agrees in making any modification
in the rules or the house agrees thai the rule should not be made, the e shall thereafier have effect enly
in such modified form arbe of non effect, as the case may be; s0 however, thal any such medification or
annulment shall be without prejudice to the validity of anything previously done under that rule.

Power to remove difficuliies—(1} Ifany diffliculty arises in giving effect Lo the provisions of this At
(he Governmend may. by order, published in the Official Gazette make such provisions, riol inconsistent
with the provisions of Lhis Act. as appear to it 10 be necessary or cxpedxenl for removing the difiiculty;

Provided that no such order shall be made after the expiry ol the period-of two years from the date on
which this Act-comes into force.

Every order made under this clausc shall. as soon as may be after it is made, be laid bcforc the Legislalive

Assembly of Delhi.

SR MAHESHWARI, Under Sccy. (L. & ).}
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